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Abstract qf the Proceedings of the Oouncil of tlte Gove,'n01' General of India, 
assembled for the pU1pose of making Lctws and Regftlations fende1' the 
provisions of the Act of Pm'Ziament 24 &- 25 Vic., cap. 67. 

The Council met at Government House on Friday, the 26th January, 1883. 

PRESENT: 

His Excellency the Viceroy and GoYernor General of India, K.G., G.M.S.I., 
G.MI.E., pJ'esi-iing. 

His Excellency the Commander-in-Chief, G.C.B., C.I.E. 
The Hon'hle J. Gibhs, es.I., CLE. 
Major the Hon'hle E. Baring, R.A., C.S.I., C.I.E. 
Lieutenant-General the Hon'ble T. F. 'Wilson, C.B., C.I.E. 
The Hon'hle C. P. Ilbert, C.I.E. 
The Hon'ble T. C. Hope, e.s.I., C.I.E. 
The Hon'ble Maharaja Sir .Totlndra Mohan '1'agore BaMdur, K.C.S.I. 
The Hon'ble C. H. '1'. Crosthwaite. 
The Hon'bic Raja Siva Prasad, C.S.I. 
The Hon'ble Sayyad Ahmad Khan Bahadur, C.S.I. 
The Hon'ble Durg{l Charan L{th{l. 
The Hon'ble H. J. Reynolds. 
The Hon'ble H. S. Thomas. 
The Hon'hie R. Miller. 

INDIAN RAILWAY ACT, 1879, AMENDMENT BILL. 

The Hon'ble MR. ILBERT presented the Report of the Select Committee 
On the Bill to amend the Indian Railway Act, 1879. 

ELEPHANTS PRESERVATION ACT, 1879, AMENDMENT BILL. 

The Hon'ble MR. GIBBS moved that the Bill to amend the Elephants 
Freservation Act, 1879, be taken into consideration. 

The Motion was put and agreed to 



34 ELEPHANTS' PRESERTT ATION. 

The Hon'hle Mr. GIBBS also moved that, for the enacting clause of thc 
Bill, thc following be substituted, namely:-

" For section 4 of the said Act the following shall be substituted, namely :-

" '4. Every wild elephant captured, and the tusks of every wild elephant killed, by any 
})erson not licensed under this Act, shall be the property of 

Rig}.!s of Government with respect Go r m t'" 
to ccrtai" elephants and tusks. ve n en. 

He said that, as the Bill was originally drafted, there was some doubt 
attaching to the enacting clause, and it was thought better to make the section 
perfectly clear. In consequence, tbe clause which he nOw moved to introduce 
was proposed to be suusLitutml for the cllactillg clause of the :!Jill. 

The Motion was put and agreecl to. 

The Hon'ble MR. GIBBS also moved that the Bill, as amended, be passed. 

The :Motion v,'l.S put and agreed to. 

The Council acljourned to Friday, the 2nd February 1883. 

R. J. CROSTHWAITE, 

Additional Secretary to the G{)1)e'l'ftment of 

CALCTI'l"l'A ; ~ 

Th~ 26th January, 1883.5 

India, Legislative lJepartment. 




